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FiDaDeial relief to SHver Omam.eat 
Cottqe IJldutrles in Mabarashtra 

(xii) Instructions have been tssued 
requiring the Commissioners to cOn-
vene periodical meetings with their In-
specting Assistant Commissioners who 
should do Ukewise with their range In-
come-tax Officers to appraiSe the per-
formance of recovery work. The Board, 
as stated before have also been aP-
praising the p~rformance of each 
Commissioner of Income-tax through 
monthly telegraphic reports. 

FaIld for revamping a.nd rejuvination 
of Tea Plantation in Darjeelin, 

2654. SHRI ANANDA PATHAK: 
Will the Minister of COMMER'CE be 
pleased to state: 

(a) whether Government have set 
apart a substantial amount of fund fOr 
revamping and rejuvination of tea 
plantations in the hill areas of the 
district of Darjeeling; and 

(b) what would be the criteria and 
terms and conditions for reimburse-
ment Qf the fUllld? 

THE MINISTER OF STATE IN THE 
MINISTRY OF COMMlERCE (SHRI 
KHURSHED ALAM KHAN): (a) and 
(b). On t'le basis of a Techno-Econo-
mic Survey conducted under the a uspi-
ces of the Tea Board, a scheme for fin-
ancing a 10 year development pro-
gramme for the Darjeeling Tea Indus-
try prepared by the Board is under 
consideration of the Government. 

Meanwhile, assistance under the ex-
isting Development Schemes of the Tea 
Board viz. Tea Plantation Finance 
Scheme, Tea Machinery and Irrigation 
Equipment Hire Purchase Scheme and 
Replantation and Rejuvination Subsi-
dy Scheme, are available to the tea eS-
tates in DarjeeIing. The rate of ~ 
plantation subsidy for Darjeeling gar-
dens bas recently been enhanced from. 
Its. 5,000 per hectare to Rs. 15,000 per 
hectare. 

2655. SHRI R. S. MANE: Will the 
Minister of FINANCE be pleased to 
state: 

(a) whether he is aware of the fact 
that due to the harassment for issu-
ance of licence and levy of excise 
duty on Five Small Silver Ornament 
Cottage Industries of Hupari in Maha .. 
rashtra these are closed and thousands 
of labourers and job-workers are 
deserted; and 

(b) if so, what steps Government 
have taken to give financial relief to 
these small units at Hupari in Maha· 
rashtra? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI SA-
WAISINGH SISODIA): (a) and (b). 
Certain manufacturers producing silver 
wires and strips at Hupari in Maha-
rashtra were required to take out cen-
tral excise licences and pay central eX-
cise duty as the value of their clear-
ances exceeded the duty free limit 
under Notification No. 89/79 dated 1-3-
79. Action was accordingly initiated 
by the Central Excise authorities. Sub-
sequently, ho\\~ver, Government have 
exempted strips~ wires, sheets, plates 
and foils of silver from the whole of 
the duty of excIse leviable thereon, 
under Notification No. 161/80 dated 
15-10-80. Manufacturers, including job 
workers, whose products are exempt 
under this notification are not now re-
,quired to take out a central excise li-
cence or pay central excise duty. 

Transfer of staff from Controller of 
Accounts 

2657. SHRI C. PALANTAPPAN: 
Will the Minister of FINANCE be 
pleased to state: 

.( a) whether some of the staff from 
the CGntroller of Accounts. Ministry 
of Finance -are transferred without 
their ronsent in writing to the oftlce 
of the Controller of Aid Accounts and 
Audit and oosted to Ex-Cadre Ppsts 
whiCh is out of their Cadre, and com-
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pelled to work under tileir jumC'rs who 
have been promoted to higher grades 
without even five years experience; 

(b) whether it is also true that 
officials sitting side by side, and doing 
the same work, performing similar 
duties and hav3ng the same ;responsi-
bilities in the Controller of Aid Ac-
counts and Audit are getting Deputa-
tion (Duty) Allowance and thr; statY 
of the Controller of Accounts are no~ 
paid Deputation (Duty) Allowance; 

(c) if so, the reason.5 for this dis-
crimination; 

(d) whether the Finance Ministry 
haVe been re,,'eiving representations 
in the mattel'; and 

(e) if so, action taken thereon? 

THE MINISTER OF FINANCE 
(SHRI R, VENKATARAMAN): (a) 
Consequent on the departmentalisation 
of accounts of Union Government, 
some of the staff, em-
ployed in various Offices of the 
Indian Audit and Accounts Department 
were transferred to the Accounts side 
along with the work on which they 
were engaged, under the provisions of 
the Departmentalisation of Union Ac-
counts (Transfer of Personnel) Act, 
1976, Accordingly the Staff engaged 
in the Office of the erstwhile Account-
ant General, Central Revenues (now Di-
rector Audit, Central Revenues) on ex-
ternal assistance transactions was 
tranSferred to the Ministry of Finance 
and located in the Office of the Con-
troller of Aid, Accounts and Audit 
along with other staff already working 
there. 

As the persons transferred from the 
erstwbile A.G.C.R.'s Office and those 
taken on deputation basis do not be-
long to a common seniority list, the 
question of any compulsion or seniors 
working under juniors does not arise. 

(b~ As explained above, some of the 
Posts in the Office of the Controller of 
Aid, Accounts and Audit are manned 
by the Staff of the Indian Audit and 

Accounts Department transferred along 
with their work consequent upon de-
partmentalisation of Union accounts 
and the other posts are thOse wllich are 
filled up by the Department of Econo-
mic Affairs in accordance with the re-
levant Recruitment Rules which inter 
alia provide payment of deputation 
(duty) allowance. 

(c) to (e), Deputation (duty) allow-
ance is admissible when appo'ntments 
are made by transfer on a temporary 
basis to other Departments or State 
Government provided the transfer is 
outside the normal field of deployment. 
Representation from employees be-
longing to the Cadre of Controller of 
Accounts and working in the Office of 
Controller of Aid, Accounts and Audit 
were received for payment of Deputa-
tion (duty) Allowance to them. In the 
peculiar circumstances in which the 
staff borne on the cadre of Controller 
of Accounts was allocated to the Office 
of the Controller of Aid Accounts and 
Audit, their transfer to the Office of 
the Controller of Aid, Accounts and 
Audit is not deemed as outside the nor-
mal field of their deployment. The 
payment of deputation (duty) allow-
ance is, therefore, not admissible, 

Output of Mica 

2658. SHRI N. DENNIS: Will the 
Minister of STEEL AND MINES be 
pleased to state: 

(a) the total output of mica in India 
during the Jast fiVe calend3r years, 
State-wise; 

(b) whether mica production is get-
ting reduced in recent years; and 

(c) if so, the steps taken to improve 
mica production? 




